LOK SABHA DEBATES

LOK SABHA

Puesday, May 9, 1978/Vaisakha 19,
1900 (ISaka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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MR. SPEAKER: You have been
partial to Gujarat. T

PROF. MADHU DANDAVATE,: Be-
cause I am giving figures only about
Gujarat. If I give figures about Kar-
nataka, you will find I am not partial
to Gujarat but I am equally partial to
Karnataka. .

SHRI A. SUNNA SAHIB: I would
like to know whether there is a pro-
posa] to extend Kovai Express which’
starts from Coimbatore to Olavakof?

PROF, MADHU DANDAVATE: The
specific suggestion made by -the .
hon’ble Member is already on our
books. We are considering that and



5 Oral Answers

in due course of time will try to find
if the extension can be made.

SHRI VINODBHAI B, SHETH: It

is very nice of the hon’ble Minister to

- assure for consideration the extension

©of train as the message of Mahatma

Gandhi from Porbander to Delhi is

very necessary. Will he start first the

thé message of Lord Krishna is also

very necessary. Wil] he strat first the
train from Dwarka to Delhi?

PROF. MADHU DANDAVATE: If
we relate every train to the imperative
meed of spreading the message of
Mahatma Gandhi, I feel the message
of Mahatma Gandhi must be sent all
around the World. In that case we
will have to undertake international
construction of routes. Even then it
is a suggestion for action and we will
keep it in mind.

Alleged Maipractices adopted by
TISCO

*1029. SHRI A. K. ROY: Will the
Minister of LAW, JUSTICE AND
‘COMPANY AFFAIRS be pleased to
-state:

«(a) whether the Government - ‘are
aware of the malpractices adopted by
the TISCO group - of collieries in
Bihar in violation of Restricted Trade
Practices Act;

(b) whether employing contractors
‘by restricted tenders of even without
it fall under the purview of restricted
trade practices;

(c) whether if is a fact that all the
contractorg operatmg in TISCO group
of collieries in Bihar are but permuta-
‘tions ang eombination of 3 main busi-
ness families connected with the Tata
‘house only to evade provision of
Income Tax Act e ’

(d) whether 1t is .a 1act that }hgh
oﬁ‘iclals and. I)uectors of TISCO . are
also partners in these contracts, and
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(e) whether Government propose
to make a thorough probe into the
affair of TISCO group of collieries
where a major portion of Government
money is operating?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (e).
When the employer js a Company, it
is at liberty to get its work done by
any person of its choice. Prima facie,
it appears to be difficult to bring home
a charge of restrictive trade practice
on the facts and circumstances of this
case. In any case, no complaint re-
garding contractors employed by
TISCO or involvement of officials and
directors in the contracts concluded
by TISCO hag comg to the notice of
the Government. If detailed infor-
mation regarding the alleged mal-
practices is furnisheq to the Govern-
ment, it would facilitate a proper
investigation into the matter.

SHRI A. K. ROY: Mr. Speaker, Sir,”
the Tata House would be immensely
glad for the liberty extended to them
by the hon’ble Minister. I would like

“* to bring it to the notice of the Minister

that there are four collieries running
under the Tata House in Bihar, name-
ly, Tata Shizwa, Malkaira, Zamadoba
and West Bokaro. Government of
India was pleased to run it as captive
colliery to their industry. I would
like to know whether thig colliery
instead of following the norms now
have become a major shelter of all
the wrong-doers of coal-fielg as they
are having captive collieries, they are
having captive contractors. The very
Same management is running the same
collieries and the same management
is in an indirect way running the
same contract system. I would like
to know whether thig captive contrac-
tor system—the Minister has said hat
it js a private company and we cannot
do anything—under ‘the restrictive
tender is permissible’ ag TISCO' have
greater share ‘6f public money  than
theshare of the ‘Tatas. ‘T would Tike





